155. Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. M. SAYEED): (a)

Yes, Sir.

(b) and (¢) A crowd had gather-
ed npear the house of the gunman
of the Senior  Superiniendent of
Police, Chandigarth where a firing inci-
dent had taken place at about 10.30
PM on 17.10.92, The Chandigarh Po-
lice, while clearing the crowd, had for-
cibly overpowered a person, whe later
turned out to be a Lt. Col. Vats and
detained him in the police station till
the moming of 18th October, 1992.
The Chandigath Administration got the
matter inquited into by ; iwo Member
Committee. Based on the finding; con-
tained in the reports, departmental action
has been initiated against the Senior Sup-
erintendent of Police. Besides, the
Senior Superintendent of Police has been
repatriated to hig parent cadre from
UT, Chandigarh and his services have
been placed at the disposal of the Gov-
ernment of Punjab.

Oriyas Leaving Surat

2750. SHRI SUNIL BASU RAY: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of Govern-
men; has been drawn to the mews item
“Oriyas Jeave Surat abandoning all”
which has appeared in the Statesman,
Delhi edition of dated 24th December,
1992; and

(b) if so, what is the reaction of Gov-
ernment thereto?

THE
IN THE

MINISTER OF STATE
MINISTRY OF HOME
AFFAIRS (SHRI P. M. SAYEED):
(a) and (b) Yes, Sir. The Stafe
Gowrnmen; have been requested io
take appropriate actipn in the matter.
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Quarters of Tibbia College

2751. SHRI GHUFRAN AZAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that 3 number
of quarter belonging to A and U Tibbia
College, Karol Bagh, New Delhi have
been umnauthorisedly occupied by the
unauthorised persons since long;

(b) if so,

(¢) what action, Delhi Administralion
is taking to vacate the said quarters
from the unauthorised persons?

the details thereof; and

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI P. M. SAYEED):

(a) to (c) The information is being col-
lected and wi]j be laid on the Table of
the House.
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